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| for the applicant is present.

| The relief claimed in this

f case is that the applicant should be paid
| unpaid salary, statutory. ‘arrear bonus and
j Counsel, Mr, Ashok Mishra submits that the
applicant received his duty pay till Ay,

1993 regularly. For the Month of June, 1993
also the pay of the petitioner was drawn

absent '
| but he remained/unauthorisedly, the salary

drawn was refunded back, The Bill for pay

differential DA, The learned Senior Standing!
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for duty peri:d -of December,1994 has been } i

. ; A By ™\ f\ #
raised and the §mount; can be reimbursed }W )

tO the applicant at any time, The ajhoc |
bonus for the pexie Year 1992-33 amounting |

to Rs.1497/- has been paid, One shri S.P,Rao |

Mazdoor was authorised by the applicant to

receive the said amount., The DA arresars

for the periall from 1.1,93 to 30.4,93
has already been paid. Proof of payment

has also been kept with the Senior S.anding

Counsel,

I In view of this, ang as the

le arned counsel for the applicant is not

, present and as the matter has already been

listed two times for admission, I consider

Jeu_ nn
i it appropriate to d:.spose of it . '.Phe '
L (/L’\Av\wl GAL \'Wt i k‘V}WL_\&J /

LapphCation is disvosed—ef,.’ No costs,

Later shri D, Mohanty learned

1 counsel for the applicant was present and

. was also heard in the matter.




